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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAH-TI »ENCH

~. O.A./RQ@.NO. 146/2905

kit 2t

DAT. OF DECISION 164642005,

.eooooooeuuaoesfnote.eone.oucnr;oavnedoadvvﬁooaoeoooeooooovaoeoeoooaceAPPLICme(S)

- . ‘Mr. M. Chanda, Mre. GeN. chakrabartyp Mr. S.A%&\T?" FOR THE
APPLICANT(S) .

~VER3US -

Union of India & Orse.

:éoooooocoan600-ooooe.eooooo«cooceo\gc'°°¢°Q"°°°°°°9°¢oloc
N Yy

. RESPON.JENT (3)

\

tesedeseeeasn Mr. MeUs f“.“.“?fl.‘. f‘?fl}.‘-.?.‘?:f"??:., s\ uuu.se.. ADVOCATE FOR THE

RESDPONDLNT(S) «

THE HON'BLE MR, JUSTICE Ge. STVARAJAN, VICE CHAIRMAN.

THe HON'BLE MR. KoVe PRAHLADAN, ADMINISTRATIVE MEMBER »

1. Whether Reporters of local papers may be allowed to see the
judgment ? . v .

-

ZF% To be referred to the Reporter or not ?

3, Whether their Lordships wish to swe the fair copy of the
Judgment ¢

4, whether the judgment is to be circulatwd to the othar senches ?

/\/

~Judgment delivered Ly Hon'ble Vice~Chairman.
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CENTRAL ADMINISTRATIVE. TRIBUNAL
W '

Orlgmal Apphcatlon No. 146/2005
Date of Order This the 16™ day of June 2005.

. The Hon'ble Sri Justice G. Swareuan Vlce-Chalrman

The Hon’ble Sri K.V. Prahladan, Administrative Member.

~ Smti. Ménjju Chanda

W/o - Late Amitava Chanda
Vill - Amsing, Jorabat Lo
P.O. - Satgaon - , '

. Guwahati - 27

Dist. - Kamrup, Assa"m
' o Apphcant

By Advocates Mr. M. Chanda,Mr G.N. Chakraborty, Mr. S. Nath

- Versus -

1. The Union of India,

. Through the Secretary to the -
Government of India,
Ministry of Defence,
New Delhi.

2. The Comnlléhdantv,.' , : | A
' Clo-99 APO = . / i .
Narengi, Satgaon L

Guwahatx

- 3. The Chlef Ordinance Ofﬁcer

- 41 Vehicle Company,
Clo-99 APO ‘
N ... Respondents

By Mr. M.U. Ahmed, Addl. C.G.S.C.

| O R D E R (ORAL)
SIVARAJAN. I (V.C) -

The‘applicaht is the widow bf late Amitava Chanda who

was working as T/No. 83 Fitter Auto (SS) in 41 Vehicle Company,’C/o-:

99 APO under the Government of India, Ministry ovaefence New

Delhi. Late Amxtava Chanda had left behind him his wife and four (4) \

children. The apphcant made a representatlon (Annexure - 1) in



/mb/

March, 2002 before the 3™ respondent for giving: comfpassionate

‘appointment- to her. Now it is-stated that after about 3 years a

.decwlon is taken by the hlgher authorlty on 24.02 2005 to. con51der .

the apphcants case for compassmnate appoxntment It is also stated
that the applicant had produced no .o’bjectlon certificate in the'form .
of atﬁdavit from other legal heirs. The grievance of the "‘applicant is
that till dat_e no flnal decision is taken in the matter. |

2. | | ' We have heard Mr. M. Chahcla", learned ceuneel for the

" applicant and also Mr. M.U. Ahmed, learned Adcll. C.GS.C. for the
’ 'respondents | o |
| 3. . As already noted late Amxtava Chanda who . was ‘an

o employee under the Central Government dled on 26 07 2001 The'

applicant filed representation for compassionate appointment in

March, 2002. A decision alleged to have been taken for ‘considering

. the clalm of the applicant on 24. 02.2005 but till date no ﬁnal demsnon |

is taken In that view of the matter this applxcatnon can be d:sposed of

at the admission stage itself with a direction. In the cnrcumstances, we

direct the 3™ respondent to take final decision .on Annelxixre"-. 1

representation -considering the afﬁdatriti of the other ‘legal heirs
(Anrl-exure - 2) as early as pess_ible at any rate vslithin a period of three

months froml the date of receipt of this‘or_der. |

The applicant will produce a copy of this order before the -

3rd resﬁendent within ten days for compliancef

The OA.is dispesed of at the admission _,stage a's-“above'.

(KV.PRAHLADAN) = . - ( G. SIVARA]AN)

- ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

/ 0.A. No. )lfb /2005

Smti Manju Chanda.
-Vs-
Union of India & Ors.

LIST OF DATES AND SYNOPSIS OF THE APPLICATIQN

26.07.2001- Husband of the applicant died in harness while in service under the
Respondents in the cadre of Fitter Auto (SS).

March’ 2002- Applicant submitted representation praying for appointment on
compassionate ground in any Group ‘D’ post. (Annexure-1)

24.02.2005— Higher Authority has issued a letter with a direction to consider the
case of the applicant for appointment on compassionate ground

which the applicant learned from a reliable source.

Hence this Original Application hefore this Hon’ble Tribunal,

PRAYERS

Relief{(s) sought for:

Under the facts and circumstances stated above, the applicant humbly prays
that Your T.ordships be pleased to admit this application, call for the records
of the case and issue notice to the respondents to show cause as to why the
relief(s) sought for in this application shall not be granted and on perusal of
the records and after hearing the parties on the cause or causes that may be

showﬁ, be pleased to grant the following relief(s): |
1. That the Hon'ble Tribunal be pleased to direct the respondents to appoint

the applicant on compassionate ground in any suitable Group ‘D’ post

with immediate effect.

\\’\m\ayw | C)’L"\"LOL“ '



2. Any other relief(s) to which the applicant is entitled as the Hon'ble

Tribunal may deem fit and proper.

Interim order praved for.

During pendency of this application, the applicant prays for the following
interim relief: - ' '
1 That the Hon'ble Tribunal be pleased to direct that pendency of this

application shall not be a bar to the respondents to consider the case of the

applicant for appointment on éompassionate ground.

- M \,\8\,\_ C\f\.O\ wdea .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
(An Application under Section 19 of the Administrative Tribunals Act, 1985)

- Title of the case : O. A. No \ EISQ /2005

Smti. Manju Chanda. o Applicant
- Versus -
Union of India & Others. D Respondents.
INDEX
SL. No. Annexure Particulars Page No.
01. e Application - 11-7
02. - Verification T -8-
03. 1 Copy of the representation dated C_c) _
March’ 2002.
04. 2 Copy of no objections in the form 16 -] 7,'
of affidavit.
Filed by
‘Date: = : Advocate

\ - " -P"\ogv\‘a/\z\ Cl«_o\v\.o\o.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

<

by s e
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GUWAHATI BENCH: GUWAHATI
(An Application under Section 19 of the Administrative Tribunals Act, 1985)

Q. A. No.

BETWEEN

Smli. Manju Chanda,

W/o- Late Amitava Chanda.
Vill- Amsing, Jorabat.

P.O- Satgaon,

Guwahati- 27.

Dist- Kamrup, Assam.

-AND-

1.

o

The Union of India,
Through the Secretary to the
Governmen! of India,
Ministry of Defence,

New Delhi.

The Commandant,
C/0-99 APO
Narengi, Satgaon.
Guwahati.

The Chief Ordinance Officer,
41 Vehicle Company,
C/0-99 APO.

/2005

«.Applicant.

... Respondents.

DETAILS OF THE APPLICATION

Al

Particulars of order(s) against which this application is made.

. This application is made not against any particular order but praying for a

- direction upon the respondents for appointment of the applicant on

- compassionate ground with immediate effect in any group ‘D’ post on the

'\V_\o\\/\}(w C-\/\_r:\ rd o,

N

1€ 6L .65 -
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4.1

4'2

4.3

/

ground that husband of the applicant died in harness on 26.07.2001 while

in service.

Iurisdiction of the Tribunal.

The applicant declares that the subject matter of this application is well

~ within the jurisdiction of this Hon’ble Tribunal.

Limitation.

The applicant further declares that this application is filed within the

- period of limitation prescribed under Section-21 of the Administrative

Tribunals Act, 1985.

Facts of the Case.

That the applicant is a citizen of India and as such she is entitled to all the
rights, protections and privileges as guaranteed under the Constitution of

India.

That the husband of the applicant Late Amitava Chanda was working as
T/No. 83 Fitter Auto (SS) in 41 Vehicle Company, C/O- 99 APO under the
Govt. of India, Ministry of Defence, New Delhi. |

s

That the husband of the applicant while working as.T/No. 83 Fitter Auto
{8S) in 41 Vehicle Company, C/O- 99 APO under the Govt. of India,
Ministry of Defence, New Delhi died due to Blood Cancer while in service

~ on 26.07.2001. The husband of the applicant has rendered service under

~ the Respondents for more than 20 years and about 10 years of service was

left in his credit at the time of his death and he was permanent confirmed

employee under the Respondents.

X\\’\O\MS/\W Orondeo . |
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4.4  That it is stated that late Amitava Chanda at the time of his death left his-

4.5

4.6

wife with two daughters and two sons, and name of the five dependents

are as below: -

" 1) Smti Manju Chanda - wife- date of birth- 01.01.1959.
2) Smti Anjana Chanda - daughter- date of birth- 17.02.1979.
3) Smti Ajanta Chanda- daughter- date of birth-,17:03.1981.
4) Shri Ajitava Chanda- son- date of bnm-"1-7.04.1983.
©5) Shri Atanu Chanda- son- date of birth- 21.11.1084.

~

It is stated that there is no bread earner in the family after the tragic
death of late Amitava Chanda and they are ent:ireiy depending upon the

* meager family pension of the deceased government servant late Amitava

Chanda.

That the applicant immediately after death of her husband approached
the Authority through representation dated nil’ March, 2002 for an

“appointment on compassionate ground in any Group ‘D’ post. It is stated

that late Amitava Chanda has not left any movable or immovable
property except meager amount of pension, therefore, it is not possible to
maintain the family members with such a meager z‘unount of money for
the above mentioned dependents and for their education and marriage of

two daughters.

A copy of the representation dated nil, March’ 2002 is enclosed

herewith for perusal of Hon'ble Tribunal as Annexure-1.

That the applicant even after pfaying for appoi_ntmeht on compassionate
ground both verbally and'through representation dated nil March’ 2002

she is not getting any type of appointment under the respondents. It is

stated that the applicant has been approaching the respondents for last 3
years and 10 months for her appointment in any group ‘D’ post. It is also



4.7

4.8

s

disappointing to know that the Commanding Officer of the competent
authority has canceiled her “Ration card’ facility which she was getting
carlier. However, it is informed to the applicant by the respondents that
she would be given the facility of ‘Ration card’ in the event of her

appointment on compassionate ground. Now the position of the applicant

- and her dependents are have become much more miserable. As such the

- applicant is neither getting appointment on compassionate ground in any

Group ‘D’ post nor she is getting ‘Ration card’ facility which she has a
valid right to get.

It is further stated by the applicant in her representation that
sudden demise of the husband of the applicant has put the family in an
embarrassing situation as he was the sole physical, mental and cconomical
back bone of the family. Be it stated that after the death of husband of the
applicant the whole family is facing financial crisis, as such the applicant
has been compelled to stop further study of her clder son and daughters
due to financial crisis except that of the youngest son Shri Atanu Chanda.

So in this regard it may also be said that the children are being deprived of -

their right of education duc to financial crisis. In such a compelling
situation the applicant approached the authorities for her appointment in

any Group ‘D’ post time and again but the authority did not take any

therefore, inaction of the respondents are in violation of scheme of

compassionate appointment to a family member of a deceased employee.

That it is stated that the applicant in her earlier representation dated nil’

March’ 2002 explained in detail regarding the dire need of compassionate

appointment to any Group ‘D’ post as because she is Class VIIth pass.

That your applicant while eagerly waiting for her appointment on |

compassionate ground she could learn from reliable source that an order

has been issued bearing letter No. 321914/B-42/103/05-8C dated

| \\'\0““’5/“ Cromde,.

Y



4.10

4.11

N

24.02.2005 by the higher authority to consider her case for compassionate
appointment but unfortunately till date no action has been initiated by the
respondents to appoint the | applicant on compassionate ground.
Therefore, in such a compelling circumstance the applicant approaching
this Honble Tribunal for an appropriate direction upon the respondents
to appoint her on compassionate ground in any suitable Group ‘I p;ost

with immediate effect.

Thal it is slated that the applicant also submilled relevanl documents °
including the no objection certiticate in the form of affidavit and —
declaration of the family members and necessary income certificate in
support of her claim for compassionate appointment to the Authority but
till date the Respondent Auﬂuorify did not process the case of the
applicant for compassionate appointment and delaying the matter of
appointment on compassionate ground causing irreparable hardship to

the dependent family members of the deceased Govt. servant.

Copies of no objection certificate in the form of affidavit are

enclosed herewith for perusal of Hon'ble Tribunal as Annexure-2.

That it is a fit case for the Hon'ble Tribunal to interfere with and protect
the rights and interests of the applicant by passing an appropriate order
directing the respondents lo appoinl the applicanl on compassionale

ground in any suitable Group "D’ post with immediate effect.
That this application is made bonafide and for the cause of justice.

Grounds for relief(s) with legal provisions.

For that, husband of the applicant died in harness while in service way

back on 28.01.2001 leaving altogether five dependent family members as

l\/\%v\?yw G‘—O\kdo«_.
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5.2

- 5.3

5.4

6.

such the applicant is entitled to be considered for compassionate

appointment to support the dependent family members.

For that, the depended family members of the deceased Govt. servant has
no other source of income except a meager amount of monthly family
pension. As such her case for appointment on compassionate ground is

tiable to be considered for immediate etfect.

For that, necessary application and all relevant document has already
been submitted before the competent Authority for consideration of her

appointment on compassionate ground long back but to no result.

For that, the case of compassionate appointment ought to have been
considered on priority basis considering the urgency of the matler butl
unfortunately no such consideration has been made in the instant case of

the applicant.

Details of remedies exhausted.

That the applicant states that she has exhausted all the remedies available to
her and there is no other alternative and efficacious remedy than to file this

application.

‘ Mafters not previously filed or pending with any other Court.

The applicant further declares that she had not previously filed any
application, Writ Petition or Suit before any Court or any other authority or

any other Bench of the Tribunal regarding the subject matter of this

application nor any such application, Writ Petition or Suit is pending before

any of them.

. 8. Reliefig! sought for:

Mo v(A/\A



Under the facts and circumstances stated above, the applicant humbly prays
that Your T.ordships be pleased to admit this application, call for the records
of the case and issue notice to the respondents to show cause as to why the
relief(s) sought for in this application shall not be granted and on perusal of
the records and after hearing the parties on the cause or causes that may be

shown, be pleased to grant the following relief(s):

81  That the Hon'ble Tribunal be pleased to direct the respondents to appoint
the applicant in any suitable Group ‘D’ post on compassionate ground

with immediate effect.

8.2 . Any other rclicf(s) to which the applicant is entitled as the Hon'ble

Tribunal may deem fit and proper.

9. Interim order praved for.

During pendency of this application, the applicant prays for the following
interim relief: -

91 That the Hon'ble Tribunal be pleased to direct that pendency of this

application shall not be a bar to the respondents to consider the case of the

applicant for appointment on compassionate ground.

/11 R
This application is filed through Advocates.

11. Particulars of the L.P.O.

i) LP.O.No. 10 G §53%B81S .

ii) Date of Issue 13,608 -

iii)  Issued from G Po QWM‘ .
iv)  Payable at NS ()Q LG e abalat

12, List of enclosures.
" As given in the index.

\"\o\»\g\,\ Gronndoc..



VERIFICATION

-1 Smti Manju Chanda, W/o Late Amitava Chanda, aged about 46 years,
resident of Vill- Amsing, Satgaon, Guwahati- 27, do hereby verify that the
statements made in Paragraph 1 to 4 and 6 to 12 are true to my knowledge

~and those made in Paragraph 5 are true to my legal advice and I have not

 suppressed any material fact.

/‘
And I sign this verification on this the ! Sh‘day of June, 2005.

MM'XM Grondig.,



9.

Tn
Chief Urd hffiumf
41 V¥shicle gompuany
©/0 99 APy
ENeLUYAENT LN RELAXATION_TU_ NORMAL _RULES -
s5i Ty |

‘Wi th diue vesp-ict and humble submisaien,
that my hugbind 1/N2 B3 Amttava
servicas en 26 Jul 2001(AN).
frlleuing fumily manbars uhca

) 1 bey te pubmit
“gharida had expired while in,
The Individual hsd left the:

o datalls wrh furnishad belew g-
I ' DL of birth

%) smt m=njo chanda  Wifa) U1 Jan 1959
p) shrd ajltsva ghanda .59 17 Apr 1983
¢, shrfl atanu ghandas. s5en » 21 Nov 1984
d) Nims Anjans chanda (un marcd sd - o
daughter ) 17 #nb 1979
(=) Ml Ajwnta Chanda : 17 Mmuc 1901

It is mubmitteo that my husband ¥&d net left any mevable/
immevable praprrty except a msagre psnsisn and sems-Dene€it., -
It ia net persivia te maintain the family membars threugh this
taniily ponsisn fer thag: arewn-up children auch as educatien
#n¢ macrd cge te vaughtarpg, ' o

. In vieu of the absve, I may plaaan ba censidared in a claee
111 sr 1V peat in ralaxatien te my husband sa that 1 can give
4« suppert te mrintain the dependente family memberas, In this
connectien ceust affidavit made is enclesed hersuith for yeur
psrusal and necesaary actien plesss. DR :

Thunking yeu, , *

Ysurs faithfully,
5"\(\,\,\,\'};“. ) C\n oM \(-_-;\‘o\ N

)
, : o . ‘gmt Manju ghanda
Datad g _Mer 2002, - ( Wife of T/Ne 83 ¢/A AN chanda)
‘ - vill § Ameing Jerabat :
“PO ¢ gatyaen .
Dist g Kamrup (Aseam’)
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. IN THT COURT OF Tma.MAGI’STRATE::KAMRUP::AT o

AFPFIDAVIT

I ,shrd .mj':..n:: f‘handa, son of Sri Arxitabh Chanda

@

aged about «27 years, hy profession unemployed rssident or

ce

d~ hereby solemnly affitrmed ,and declare ag follows

-1, o That T am une'mpiloyed.

. ptj.tal for the project., o e

That I am a permanent resident of afor‘esaid
1 llty since by birth,

contd ,,.2/p

Ansing Jorabat, P,0, Sat gaon -in the district of Kamrup, Assam,

e ,._. .:‘\\\\:4~\ 4

o~ 3
SO e T

—~~
—
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.'“‘( ¥
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-2
L4, That the family income of my family which
inbludes ‘spoude andpnrenfs is Rse 20,000 /- per annum from

- all sources oUCh as salary, wages, agricultural income,

businéss, rent 1nterevt ete,

5, That I have not defaulted in repayment of losn

from ahy nationalised Bank/Financial institut ion/Co,0p, Bank,

BQM, That T shall abide by therules framed under the

\§éheme of PMRY for ‘elucated unemployed ymth,

_ That I shall submit the pronress report required
f by the Bank/Govt .

.«0“,‘ contd '_:d Y 3/p

.

k)
‘o
!

'

!
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Verification :

Verified that the above commitments are true
and to the best of my knowledge and belief and nothing

’has been concealed herein,

1d entified by me,

_Advocate.

/A\"ﬂw“‘f - C\'\o V\g O\« "

Deponent

wn30lemly affirmed and declared before me by the

deponent who 13 identified by sri /@\M A

fs‘Advocate on this 10th day of July,eooo at Guwahati,
'.J‘\ ,"
Q

’%iw@“‘

2
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IN THE COURT OF THE MAGISTRATE:s:::#::t1:Al GUWAH.TI .

e
b vt

4

AFFIDAVIT ~

~ i
: O
I, smtl Manju Chanda, aged 42 ycars, wife of R4 ¢
Late smitdva chanda, by caste Hindu, by pxoféss;on tiousewi fe E_ E
resident of Amsing Jorabat, P.O. Satgansn, P.S. Moonmati in: SN

the district Qf Kamrup, Assam, > hereby s>lemnly affirm and
declarc on oath as f£ollows :- _ , .ﬂ'
1. That T ori a citizen of India by binth and permanent ;
. : ' : 1
rcsident of above notrdlplace.' 3

S 2. That my husband late Amitava Chanda was an empioyce
"of 41 Vehicle Company C/o; 99 A.P.D. defence in the cadie of
F/A who has- alrcady explred on 28/7/01.

Thiq is truec to my knowledge. .

B i i~ AT

3. That iy husband Late /mitava Chanda has ndt left any

HTETe 4TV

landed proporty or any sther movable or immovakle properties

at the time of his death.

oSy R

a

This is truec t> my knowlecdge. ' ' e

Conta- 3/p.

P Lok 2

ETHIAR AR o T Lt
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4. that at the timé:of his decath he has lcft the kf
fallowlng 1ega; heirs péhtnd him. %ﬂ
! 51.N2. 'Naqe.‘ . o Relation  Datz of birth p
1. Smﬁi Manju Chanda SV wife' : '1-1-59 E: “
2. sri Ajitava Chanda i . son 17-4-1983
3. sri Atanu Chanda son 21-11-197R4

4. Miss Anjana Chanda Daughter 17-2-1979
‘ (Unmazxicd)'

5. lilss Ajanta Chanda R Daughter £7.3.1981
: (Unmarticd)

This is true tbmy knowledge.

5. - That my datc 5f birth s 1-1-59 according td> my
\ H.5.L.C. and it will nst be changed aftcr my appointment
v ~@s 1 have applied for apbointment in any post in 41 vehicle
Company 2r any where in India as iegal success oy of my 1ate.'

husband Amitava Chanda. .

.

This is true pomy knowledge.
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with me_and all »f them -are still unmarried and

are ‘true and cbxrect to> the best of my knowledge and

18~

:;3-. :
. : . \

6. That if I an appointed, I shall be lisble to

maintain my whle family and 1n case 2f my negligance forﬁf

the same my service will be terminated by the comaetent

autharity.

This 1s ‘true to my knowledge.

, i
7. That, the above mentioned chllidren as wellfés.

leyal heirs ~f Late Amitava Chanda have been 1iving

unemployed.‘

This Ls,true bo my knowledge.

8. That all the statcments made in the above paras

belicf. And I sign this affidavit on this the.__ggn__da“f'

of March, 2002 at Guwahati.

\Y\Q““%Ak-cjﬂﬂkviduo_

Idehtified by we, Deponent.
Advgcate. : Solemnly affiimed and declared
g/s/oZ~ -
o beforc me by the deponent ubo 8

{dentifidd by shri A.K.All Advocate

on this 8th day of March, 2002 at

Guwahati. o ‘ 3
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wép_l. sri Ajitava chanda, aged about 19 ycars, !;,u%éz_
LI LAV
n~‘2.\§§i ~tny Chanda, agcd absut 18 yecdrs, 3. Miss Anjana .

“Chahda. aged about 23 years, 4. sts'Ajanta Chanda, aged

about 21 years, all are son and daughter of Late amitava

i

vy Chanda by Caste Hindu, resident of Village- Amsing Jorabat

undcr P.S. Noonmati in the district of Kamrup, Assam 4o

heraby solemnly affirm and declare on oath as £511lovs t-

1. ‘That, our father late Amitava chanda has died on
28-7-01 lecaving behind him us alongwith 2ur moth.r and we
are living altogethcr in joint family.

This 1s true t» My knowledge.
.

2. ‘That, if our mother Smti Manju Chanda is employed
as lz=gal successd>r of our Late father fd5r maintcnance of :
our fanily, we have nﬁ—objcctlon in hcr appointment {n any

post 2f Defence Department.

This is true t» m 2uxr knowledge.
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1. That, this affidavit will te uscd as a plece of
evidence €9 prove thﬁt we havc no objectisn Lf our
afStVSQid nother is aphginted in any post as logal helr
2f nur laté father Nuitéba Chanda in oefence Depaztment.
This is trﬁe,toﬂ??fknowledqe and 8 bechief. And ' N
LUPsstgnfhis affidavit 9nitﬁis the 8th day »f March, 2002 at

Guwahati.

) 1. { (t /] E 7’:{".{( ¢t
- o
2. o el
! - ", - A -l (A :-/:
Identified by me, S 3. A/’h\ 'ﬁ‘d “" K
. /1 '/ "'v- “ ; ! ( v \'t'r C
(/’ . | | 4. /.I / “\'- 4\‘ !\ 1. 1 ‘< ¢ {
advocate. (DED ONLNTS)
7")) 3,02

Solémnly.éffirmed and declared before me

by the deponents who are identificed by Abdul
Ka;£m A1i. advocate An this tinc 8th day »f
Hafch,~2002 at Guﬁahati.
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